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Noae frem the side of the applicant
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This being an applicatio of the year 1935, we are

A \\ not inclir?,ed to adjoarmn the matter suo mci'to.l

(L e
Heard Mr. Bose learned genior standing

cainsel appearing for the Responden ts and have

alsc pemsed the rec ords,

applicent a priver of ARC,Charibatia,

filed this application apparently challenging his

dismissal order passed oo 11.4,1973 in a disciplinagy

preceedings (Anna(uze-{q’S).In other words, he has

preferred this application challenging the dimmissal
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order 23 years after the oier was passed, ag per the
provisims under section 21(2) of the AT ACt, 1985
this Tribunal constitited in the year 1985 has
no jurisdiction to entertain and hear the matler.
The application is therefore, dismissed being
y limitatdon,
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